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HARYANA GOVERNMENT
LABOUR DEPARTMENT
Notification
The 10th January, 2022

No Lab/1128.-In exercise of the powers conferred under section 24 of the Haryana State Employment of
Local Candidates Act, 2020 (03 of 2021),the Governor of Haryana hereby makes the following rules, namely:-

Short title and commencement.
1. (1)  These rules may be called the Haryana State Employment of Local Candidates Rules, 2021.
(2)  They shall come into force with effect from the date of coming into force of the Haryana State

Employment of Local Candidates Act, 2020 (3 of 2021).
Definitions.
2. (1)  Inthese rules, unless the subject or context otherwise requires, -

(a) ""Act” means the Haryana State Employment of Local Candidates Act, 2020(3 of 2021);

(b)  “domiciled person” means a bonafide resident of Haryana satisfying the conditions as may be

issued by the Government from time to time and having ParivarPehchanPatra (PPP) issued
under the Haryana ParivarPehchan Act, 2021 (20 of 2021) for the purposes of this Act;

(c)  “employee” means any person employed by the employer on payment of salary or wages or any
other remuneration, but does not include an apprentice engaged under the Apprentices Act, 1961
(Central Act 52 of 1961);

(d)  "form” means form appended to these rules.

(¢) Haryana Udhyam Memorandum Identification Number (HUM ID)" means unique
identification number to be issued on resistance to all types of enterprises and businesses
operating in the State at Haryana Udhyam Memorandum Portal;

® "quarter” means a period of three calendar months commencing from the 1st April, 1st July,
1st October and 1st January, as the case may be, of every financial year.

2) Words and expressions used but not defined in these rules shall have the same meaning as assigned to
them in the Act.

Registration of employees by the employer.

3. Every employer using its Haryana Udhyam Memorandum Identification Number shall register all its
employees, who receive gross monthly salary or wages as notified from time to time under section 3 of the Act by
providing the required details of each such employee,in the form as specified on the designated portal.

Registration of Local Candidate.

4. Local Candidate who seeks employment under this Act may register on the designated portalin the format as
specified on the designated portal.

Exemption application.

5. (1)  Any employer who seeks exemption from the provisions of section 4 of the Act, shall apply on the
designated portal to the Designated Officer in the format as specified in Form-I and shall furnish reasonable grounds
for granting such exemption mentioning there in the specific requirement of qualification, skill and experience for the
said post and availability or otherwise of the Local Candidates possessing such qualification, skill and experience.

(2)  The Designated Officer after due consideration of such request under section 5 of the Act, shall pass an
order within a period of fifteen days and upload the same on the designated portal. The Designated Officer may for the
purpose of conducting inquiry or verifying the grounds of exemption taken by the employer for claiming exemption
under section 5, take such assistance,as he deems fit,of the Authorized Officer.

Provided that any exemption granted under these rules shall be valid for a maximum period of one year from
the date of grant of the exemption.

Provided further that any vacancy remain unfilled after granting the exemption beyond the period of one
year,shall be treated as new or fresh vacancy unless the exemption is granted subject to providing training
sub clause (iii) of under sub-section (2) of section 5 of the Act.

Disposal of the complaints made by Local Candidate.

6. (1)  Any Local Candidate aggrieved by the action of any employer in violation of any provision of this Act,
may file a complaint through electronic mode on the designated portal to the concerned Authorized Officer in the
format as specifiedin Form-IL.
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(2)  The Authorized Officer, on receipt of a complaint of a Local Candidate, shall, on verifying the facts
mentioned in the complaint, issue notices to the concerned employer as well as the complainant and dispose-of the
complaint within a period of thirty day, after giving an opportunity of being heard to both the parties and upload the
decision on the portal.

Quarterly return for new employment.

7. Every employer shall furnish a quarterly report, with respect to Local Candidates employed and appointed,
during the previous quarter,by 20th day of the following quarter,on the designated portal,as per format in Form-III.

Maintenance of records in digital form.

8. (1)  Every employer shall maintain records and make available for inspection and verification by the
Designated Officers / Authorized Officers,as the case may be, in digital form,as under :-

(a) number of employees (regular, temporary, contractual, casual and fixed term employee) on the
last date of every quarter.

(b)  occupational/ post-wise details of employees on last date of every quarter.
(c)  number of Local Candidates recruited / appointed during every quarter.
(d)  record of exemption obtained during the quarter due to non-availability of suitable candidates.
(e)  record of training imparted or camp for skill development organized for Local Candidates.
® any other relevant record.
(2)  The production of record in digital form shall be acceptable for the purpose of this Act.
Procedure for inspection.

9. In case any information or complaint with regard to violation of any of the provisions of the Act or Rules made
there under has been received, the Authorized Officer, with the prior permission of the Labour Commissioner, may
after giving three days prior notice, inspect any employer on the following, ground, namely:-

(a) non registration of employees in terms of section 3 of the Act;

(b) non-compliance of the provision of section 4 of the Act;

() claiming exemption from the provision of this Act on false or frivolous grounds;

(d) submission of fake information or report under the Act;

(e) suspicious records or information about the appointment of person other than Local Candidates in

violation of the provision of this Act.
Appeal.

10. (1) Any employer preferring an appeal shall accompanied in duplicate a memorandum of appeal setting
forth concisely the grounds of the appeal, one copy of which shall bear a proof of payment of fee of one hundred
rupees through electronic mode and a certified copy of the impugned order or direction.

(2)  On receipt of the appeal, the Appellate Authority, having been satisfied that the grounds of appeal are
reasonable, shall issue,notice as per Form-I'Vto the appellant and to the Authority to present their case in person or
through an Authorized representative or legal practitioner who is well acquainted with the fact of the case, on the date
and time as specified in the said notice.

(3)  The appellate authority, after hearing the parties and after such further inquiry,as it may deem

necessary, may confirm, vary or set aside the order or directions from which, the appeal is preferred and shall make
an order accordingly.

DR. RAJA SEKHAR VUNDRU,
Chandigarh: Additional Chief Secretary to Government Haryana,
The 10th January, 2022. Labour Department.
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Form-I
[see rule 5(1)]
Exemption Application.

To,
The Designated Officer,

| P Employer/ Occupier / Owner / Partner of M/s ........................ (alongwith BIP No.)
have submitted the application under section 5 of the Act for want of the Local Candidate as per the description given
below:-

Sr. No. Description Remarks by employer
L Desired Skill for the post
2. Qualification for the post
3. Proficiency for the post
4. No. of post (s) to be filled
5. Tentative duration of employment
6. Remuneration / Wages for the post
7. Place of posting

It is stated that I.................... have made every effort to find out suitable Local Candidate for the
posts mentioned above but same is/are not available.

In view of the above, justification and efforts made by me, it is requested that the exemption from the
provision of section 4 of the Act may be provided to the present employment / recruitment / post for a time period of
...................... (Three months/ six months/ one year).

It is also stated that during the said period of exemption, if so directed by the Designated Officer,
suitable Local Candidates shall be identified and necessary training shall be taken up to improve the skill level to the
required standard of our establishment,.

It is certified that the statement of facts contained in this application is accurate, to the best of him
knowledge and belief of the undersigned.

Signature of Employer/ Owner/ Occupier/Partner

alongwith seal of Establishment with date
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Form-II
[see rule 6(1)]
Complaint/Application byLocal Candidate.

To,

The Authorize Officer,

Subject: Complaint application.

Lo, S/O i is a permanent Resident of............ State of Haryana. My Haryana
Resident Certificate n0o. 1S ...........coenvnnnn.. ,which is uploaded alongwith my application. I am fully eligible for
claiming benefit underthe Haryana State Employment of Local Candidates Act, 2020. The opposite party / parties
........................... (Name and address of Establishment)............................ Whose employer
NAME.....evneeneanennanannsn. is violating the provisions of this Act. The detail of violation (s) made by the employer is
as follows:-
1.
2.
3.
On the basis of the above violations I, ...................... (Applicant) prays that a direction may be issued under the

provision (s) of the Act and following relief may be provided at the earliest:-
Mention the detail of the relief claimed..............................

It is certified that the statement of facts contained in this application is to the best of him knowledge and belief
accurate.

Signature or thumb impress of the applicant

With contact no.
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Form-III
[see rule 7]
Quarterly return for new employment

The following information is required to be submitted under the Haryana State Employment of Local Candidates
Act, 2020.

Name and Address of the Employer
Whether — Head Office or Branch Office.

Type of Establishment

(Company, Society, Limited Liability Partnership Firm, Partnership
Firm or other establishment)

Nature of business and Principal activity of the establishment

Establishment Registration No. on designated portal

Name and Address of the Employer

1. Present Employment

Total number of persons on the pay roll of the establishment who draw monthly salary / wages as prescribed under
section 3 of the Act, excluding apprentices.

)] On the Last working day of the previous quarter (as on date).

Men | Women | Transgender | Unskilled | Semi- Skilled | Higher| Local Other than | Total
Skilled Skilled | Candidates | Local
Candidates
Total

(il))  On the Last working day of the current quarter (as on date).

Men | Women | Transgender | Unskilled | Semi- Skilled | Higher| Local Other  than| Total
Skilled Skilled | Candidates | Local
Candidates

Total
2. Details of vacancies during the quarter and the number of vacancies filled during the quarter.

No. of Vacancies | No. of vacancies filled up | Local Other than | Total of new
occurred during the | during the quarter under | Candidates Local employment
quarter under | reporting Candidates

reporting
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3. Manpower Shortages, if any.

Name of the Occupation | No. of unfilled posts | Qualification Experienced Skill/Training
/Services or Designation required required required
posts

Certification:

It is certified that the statement of facts contained in this application is to the best of him knowledge and belief
accurate.

Signature of Employer / Owner/ Occupier /Partner
of the establishment with seal & Date

To
The Authorized Officer,

Note:- The return is required to be filed, to the Authorized Officer, within twenty days from the last working day of
the quarter under reporting.
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Form-1V
[see rule 10(2)]

To,

Subject: Notice for appearance.

Whereas under the Haryana State Employment of Local Candidates Act, 2020 (Haryana Act no. 03 of 2021)
an appeal against the order of ......................... Designated Officer / Authorized Officer has been presented to me
in the application for which a copy is enclosed, you are hereby called upon to appear before me either in person or by
any person duly instructed, an able to answer all material questions relating to the application, or who shall be
accompanied by some person able to answer all material relating to the application, or who shall be accompanied by
some person able to answer all such question, on the......................... day of.......... at ... o’clock in the
forenoon/afternoon to answer the claim; and as the day fixed for your appearance is appointed for the final disposal of
the application, you must be prepared to produce on that day all the witnesses upon whose evidence, and the
documents upon which you intend to reply in support of your defense.

Take notice that, in default of your appearance on the day before mentioned, the application will be
heard and determined in your absence.

Given under my hand and seal, this day of .........................

9448—C.S.—H.G.P. Pkl.



